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CENTRAL ADMINISTRATIVE TRIBUNAL
-~ GUWAHATI BENCH

Original Application No. 109 of 2009
Date of Decision : 11.06.2009
Shri Lalit Mohan Sanwal

.. Applicant/s
Mr. B.S. Basumatary

................................. Advocate for the
' Applicant/s

- Versus -

U.01&Ors

.................................................... eevieeeienn.. Respondents

Mr. G. Baishya, Sr. CGSC

Mr. B.C. Pathak, for BSNL

tsesseseserneseesiestaersnretonssestesennaseraeans et artnsesetraestes Advocate for the
' Respondents

CORAM

THE HON’BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN

1.  Whether reporters of iocal newspapers may be allowed to

~ see the Judgment ? . ersLNe/
2.  Whether to be referred to the Reporter or not ? Yég M

3.  Whether their Lordships wish to see the fair copy P
Of the Judgment ? _Yes/No




o

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENH

Original Application No.109 of 2009
Date of Order: This the 11" Day of June 2009.

HON’BLE MR.MANORANJAN MOHANTY, VICE-CHAIRMAN

Shri Lalit Mohan Sanwal,

S/0 Shri Girish Chandra Sanwal
General Manager, BSNL '
Eastern Telecom Region,
Opposite to Super Market,
Dimapur, Nagaland,

Pin-797112

Mr.B.S.Basumatary, Miss J]. Wary
& Miss M.Baishya Applicant

-Vs-~-

1. Union of India,
Represented by the Secretary to the
Govt. of India,
Ministry of communications and information
Technology,
Department of Communication
Sanchar Bhawan,
20, Ashoka Road,
New Delhi, Pin-110001 .

2. Bharat Sanchar Nigam Ltd.
Represented by the Chairman-cum-Managing Director,
Bharat Sanchar Bhawan, H.C.Mathur Lane,
Janpath, New Detlhi
Pin-110001.

3. The Member (Services)
Telecom Commission,
Ministry of Communications and Information
Technology,
Department of Telecommunications,
Sanchar Bhawan,
20,Ashoka Road,
New Delhi
Pin-110001.

4. The Member (Finance),
Telecom Commission,
Ministry of communications and Information
Technology,
Department of Telecommunications,
Sanchar Bhawan,
20,Ashoka Road,

(@,
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By Mr.G.Baishya,Sr.C.G.S.C, Mr.B.C.Pathak, - |
For BSNL. _ Responi:gffzii,,

Pin-110001. = = -

5. The Director (IR-11)

- Government of India,
Ministry of Communications and

- Information Technology, .
Department of Telecommunication
51 Sanchar Bhawan,
20, Ashoka Road,
New Delhi,Pin-110001.

6. The Secretary to the Government of India,
Ministry of Personnel .
Public Grievances and Pensions -
(Department of Personnel and Tra1n1ng D1v1s1on)
- Block-4, 3™ Floor, . :
01d INU Campus, New Delhi
-‘Pin-110067

7. The Chairman-Cum-Managing Director,
Bharat Sanchar Nigam Limited
Bharat Sanchar Bhawan,
H.C.Mathur Lane, Janpath,
New Delhi, '
-Pin-110001.

8. The Chief General Manager
Bharat Sanchar Nigam Limited.
Eastern Telecom Region
6* Floor, 34,BBD Bag,
Kolkata,

Pin-700001.

9. . The Chairperson
Post Graduate Programme
On Public Policy and Management
Indian Institute of Management
Bangalore, Banner Ghatta Road,
Bangalore, Karnataka,
Pin-560076.
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0.A.109 of 2009

ORDER(ORAL)
- 11.06.2009

M.R.MOHANTY.V.C:

On being mentioned by Mr. B. S. Basumatary,

learned counsel for the Applicant (made in presence of Mr.

~ G. Baishya, learned Sr. Standing Counsel for the Government

of India, and Mr.B.Pathak, learned counsel for BSNL) this
matter is taken up.

2. The Applicant 1is a Member vof Indian Telecom
Services. In response to a circular No. L-11013/01/2009/-
LTT dated 18" March, 2009 of the Joint Secretary (Training
Division) of DOPT/Ministry of PPPG and P of Government of
Iﬁdia(inviting officgrs to join 8th Post Graduate Programme
iﬁ public Policy and Management during 2009-2011 at the
Center for Public ?olicy of Indian Institute of Management

'at.Bang1ore); the Applicant offered his candidature. At

the relevant time the Applicant was GM(WL) of BSNL at

. Bhopal. His'App11cation (to go for training in question)

was submitted on 02.04.2009 toA M (M of M.P. Telecom
Crcle, Bhopal. The Select list circulated By IIM, Bangalore
was circulated on 05.05.2009; wherein the name of the
Appliéant was shown at S1. No.22 of the merit 1fst. DOPT of
Government of India, wrote a 1e%ter to the Director
(Training) of DOT disclosing the names of 10- ITS officers,
selected for undergoing training +in question. As it
appears, out of the 10 officers named in DOPT’'s letter

dated 12th May 2009, 9-officers were on. deemed deputafiéélg,



~ Applicant is going to attain 50 years of age jffézji///

- to BSNL/MTNL and as it appears, in the said premises, the,

DOT wrote a letter (on 22.05.2009) to MINL/BSNL to do the
needful relating to the 9 officers. Immediately thereafter,
by D.0. 1letter dated 25" May 2009, the Chairman and
Managing Directér of BSNL wrote a letter to the Secretaryv
to the Government of India, 1in the department of
Telecommunication; wherein it was stated as under :

4. In view of that major current
restructuring process being undertaken
by BSNL and many running crucial pilot
programmes, we are not in the position
to depute any more officers at these
levels. You would kindly appreciate
that BSNL is currently passing through
a critical phase of these
transformation and continuity of
services from our such officers s
pivotal to the success of this
critical exercise

5. In view of the above< I would
request you to  kindly review the
decision for deputing any more officers
for long Term Management Programme as
communicated vide DOT 1letter No.20-
7/2002-IR(B) dated 22™ May 2009.”

3. The Applicant on 29.5.2009 and on 02.06.2009
submitted representations before the Chairman and Managing

Director of BSNL(Annexure-A-9) and to the Secretary to the

Department of Telecommunication of Government of India

(Annexure-A-10) respectively; requesting them to relieve
him to report at the training Programme at'IIM/BangaTore.

4, In his representation under Annexure-9 dated
29.05.2009 the Applicant has pointed out that as the age
1imit for the said Course is 50 years; this will be a last

chance for him to take the programme. Apparently, the

e,

—
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5. In the aforesaid premises, since time was running

against him, the Applicant has approached this Tribunal (by

way of filing this present .Origina1 Application under
Section 19 of the Administrétive Tribunals Act 1985) with a
prayer to direct the Respondents to relieve him immediately
to attend the programme in question at IIM at Bangalore.

6. Copies of this 0.A. have already been supplied
to Mr.G.Baishya, 1learned Sr. Standing Counsel and to
Mr.B.C.Pathak, learned counsel for BSNL.

7. Heard Mr. B. S. Basumatary, learned counsel
appearing for the Applicant and the above named
representatives of Government of India and that of BSNL and
perused the materials placed on record.

8. It appears from Annexure-6 dated 25" May 2009
that the CMD of BSNL pointed out the genuine difficulties
of BSNL Organization and requested the Secretary of the
Department(DOT) of Govt. of India to review the matter of

deputing officers on long tenure management programme.

Since, the matter requires urgent review, the DOT of

Government of India must be examining the matter with all

anxiousness. While doing so, they should also look to the

grievances of the officers 1ike the Applicant; who pointed

out that unless he goes for the training 1in_the present

batch of 2009-2011, he may become over aged to attend such

programme in_future batch. It appears from Annexure- A-7
dated 25.05.2009 of IIM/Bangalore that the course is going

to start latest on 15% June 2009 and, therefore, the CMD of

BSNL and Secretary of DOT of Government of India miiz/fé:ﬁ//
()




. ,‘{ .}‘

expeditiously considering the matter pertaining to relieve

of the Applicant to attend the programme in question. This

being a case involving policy, the matter is hereby remited

to the Secretary of Government of India in the Ministry of

Telecommunication (Respondent No.1) and to the CMD of BSNL

pamm———

(Respondent No.7) to take an expeditious decision to

relieve the Applicant well before 15" June 2009.

9. With the aforesaid observations and directions

this 0.A. is disposed of.

10. Send copies' of this order to the Respondents (along
with the copies of 0.A.) and free copies of this order be
also be supplied to the Applicant and the learned counsel
appearing for the parties. The Applicant/Advocate for the
Applicant shall remain free to Tele Fax a copy of this
order to the Respondents; who should take <immediate steps
to resolve the problem in hand expeditiously, so that the
grievances of the Applicant can be sorted out well before

15.06.2009.

“\0,(9\0‘7&
«cZ

(MANORANJAN MOHANTY)
VICE-CHAIRMAN
LM
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI
BENCH AT GUWAHATI

oaNo. O P o 2009

-BETWEEN-
: SHRI LALIT MOHAN SANWAL,
....... APPLICANT
-AND-
o
e
; mj’j@’? | THE UNION OF INDIA & ORS.

dﬁ@ﬂ( e RESPONDENTS

=\
: SYNOPSIS :

That the applicant belongs to ITS cadre and working as

General Manager, BSNL, Eastern Telecom Region, Dimapur,
Nagaland. He is duly selected by IIM, Bangalore to be sponsored

by his Cadre Controlling Authority to undergo 2 years Post
Graduate Programme in Public Policy and Management as
envisaged by the policy decision of the Government of India
through Circular dated 18-03-2009. However, the stand taken by

the cadre controlling Authority i.e. the DoT not to bear
expenditure towards domestic component and course fees of
M Rs.4,25,000.00 and also the stand taken by the BSNL not to
w(.“"sb relieve the applicant enabling him joining the 8t PGPPM, 2009-11
0@’ at IIM, Bangalore made the fate of the applicant very uncertain in
respect of joining the aforesaid PG programme. It is pertinent to

mention that the joining date in the aforesaid PG programme has
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been rescheduled to be 13t June, 2009 and latest by 15th June, i
2009. S&lously, the cadre controllmg authonty ie. the DoT has
1nv1d10usly discnmmated the ‘applicant ' by sponsormg one
Lopaudra Mohanty presently working in the DoT being ,s:umlarly ’
situated with the applicant and allowing her ‘to JO]II the 8th
PGPPM, 2009-11 at [IM, Bangalore and denying the seme fo the -
applicant on two counts one being the apblicant semngm BSNL
on deemed deputation and einother being on the plea of shiox_ftage B
of manpowe;. In the circumstances the action and noﬁ-acﬁon of :
the cadre controlling 'Aﬁthority and BSI\'T'L is »yio_laﬁve- ‘_ of :
Fundamental rights of tﬁe applicant guaranteed lmde_r_Article 14,
16 of the Censtitution of India, natural justice and“policy decision ]

of the Govt. of India. Moreover, the same is totally agamst the

| prm01p1e of Justloe, equity and administrative falr play Henoe, ”

this application has been filed for redressal of his grievances.

Filed by :

A -L- .
Advocate e i ‘
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DISTRICT : KAMRUP
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IN THE CENTRAL ADMINIS’I‘RATIVE TRIBUNAL GUWAHATI L

BENCH AT GUWAHATI

f

oANo. 7O oF 2000

-BETWEEN—

SHRI LALIT MOHAN SANWAL

+..r...APPLICANT

 THE UNION OF INDIA & ORS. -

LIST OF DATES

v+ .RESPONDENTS

Sl.No |

Date | - Particulars | Annexure ’

Clrcular issued by the DoPT |
| regarding Sponsormg rgf ﬁ
| Group-A Officers in PGPPM.

18.03.2009 | U B VO

2009-2011 at IIM, Bangalore|
|olongwith  terms  and|

conditions

Forwarding of Apphcatmn of]
' the apphcant for nomm

02.04.2009 [ a2

ation in the 8th PGPPM 2009—
2011 at M, Bangalore

Order dated 08.04.2009|
passed by the Hom’ble CAT,

08-04-2009 . A1l

‘Guwahati Bench disposing of
O.A. No. 67/2009.
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05.05.2009

‘Bangalore

List of selected officers |
published by the M,
Bangalore to participate. in
8t PGPPM 2009-2011 at IIM, | |

12.05.2009

[List of 10 ITS officers,

| serving in BSNL on deemed

selected by IIM, Bangalore

deputation

22.05.2009

DO letter issued by the DoT |

to BSNL and  MTNL
requesting to pay domestic
component/ course fees to
the 9 ITS Officers serving in
BSNL. |

25.05.2009

[ Letter from the BSNL to the

DoT expressing inability to
relieve the ITS officials to join
8% PGPPM 2009-2011 at IM, |
Bangalore

25.05.2009

| An intimation to one of the,

{June, 2009 and latest by

selected officers to partici-
pate in 8h PGPPM 2009-
2011 at TM, Bangalore
regarding reschedule of]|
registration date fixing 13t

15t June, 2009.

| 29.05.2009

}the non-action of the;

Representéﬁon made by
applicant to BSNL against‘

Respondents.

M

W\
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10.

02.06.2009

| selected ITS officers serving

Copy of the interim order
passed by the CAT, Jabalpur

in BSNL against the action
and non éction of the|
Respondentscreating setback
in joining 8h PGPPM 2009-
2011 at IIM, Bangalore

11.

02.06.2009

Representation made by the |

applicant to the DoT against|
the non action of the

RGSpondents -

A-10

Filed by :
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DISTRICT : KAMRUP.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI
BENCH AT GUWAHATI

oA.NO. J @9 oF 2009

-BETWEEN-

SHRI LALIT MOHAN SANWAL,

veree. APPLICANT

THE UNION OF INDIA & ORS.

....... RESPONDENTS
: INDEX :
SL.NO.
PARTICULARS . PAGE
1. APPLICATION - o 1= 21
2. VERIFICATION ' D 2R

3. ANNEXURE-A-1Circular issued by the DoPT
regarding Sponsoring of Group-
A Officers in PGPPM 2009-2011
at IIM, Bangalore alongwith

terms and conditions e 23— 29

4. ANNEXURE-A2 Forwarding of Application of the
applicant for nomlina‘tion in
the 8t PGPPM 2009-2011 at |
IIM, Bangalore - ' - | 20

5. ANNEXURE-A3 List of selected  officers
published by the [IM, Bangalore
to participate in 8% PGPPM
2009-2011 gt M, Bangalore e 91
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6. ANNEXURE-A4

7. ANNEXURE-AS

8. ANNEXURE-A6

9. ANNEXURE-M |

' 10. ANNEXURE-A8

11. ANNEXURE-A9

T
Centrat Administrad

BSNL von“deemed deputaﬁoh

DO letter 1ssued by the DoT to®

(Iuﬂ,a‘!aﬁﬁ ﬁn‘nd“ :

(43
tve Tribunal

- List of 10 ITS officers selected ' -
“by IIM, Bangalore ser\iing in -

i

see 3;?{’ 3%

BSNL and M’I‘NL requestmg to .

-pay domestic component/

course fees to the 9 ITS Officers

serving in BSNL.-

Letter from the BSNL to the DoT

expressing mablhty to relieve’

an: o BZ«[

the ITS officials to" _]om 8th

PGPPM 2009-2011 at IM,

Bangalore

An intimation® to ‘one’ of the =

- selected officers to partici-pate

in 8 PGPPM 2009-2011 at IIM,

Bangalore regarding reschedule = -
of registration date fixing 13t

June, 2009 and latest by 15
June, 2009. . |

Copy of the interim order
passed by the CAT, Jabalpur

filed in O.A. by the two selected

~ ITS officers servmg in BSNL

against the action and non . -

action of the Respondents

creating setbackv in joining 8th

PGPPM 2009-2011 ‘at IIM,

Bangalore
Representation made by

applicant to BSNL agamst the

non-action of the Respondents. ...

w26

aB?’i"u
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12. ANNEXURE-A10 Representation “made by .the

| “applicant to the DoT agaihsi:< the -

non action of the Respondeﬁts W et 89

13. ANNEXURE-AII Order dated 08.04.2009 passed;: e
| by the Hon’ble CAT Guwahau ST
Bench dlsposmg of OA. No.
. 67/2009 IR CHO-Ab
14, VAKALATNAMA |

FOR USE IN THE TRIBUNAL OFFICE :

Date of Filing
Registrétion No
Signatu;'é

| Filed by -
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IN- THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI

-

BENCH AT GUWAHATI

oANo. TPF - oF 2009 .
«+ APPLICATION UNDER SECTION 19 OF THE ADMINSI’I‘RATNE’ fy
.. - TRIBUNALS ACT, 1985 |
:-3 g |
" -BETWEEN- @ :: .
. SHRI LALIT MOHAN SANWAL
- Slo SI'l Girish Chandra Sanwal
& General Manager, BSNL -
‘Eastern Teleoom Reglon
Opposite to Super Market
Dlmapur, Nagaland s *
Pin - i{CR WL T
APPLICAN’I‘ .
-AND-. *'

- Sanchar Bhawan, e E

"New De]ln Pm 110001

1. THE UNION OF INDIA,

{repr&sented by the Secretary to the
Govt of Indla, )

.Mlmstry of Commumca’uons and N

mformatlon ’I‘echnolog, o

Department of Commumcatlons R

~ 20 Ashoka Road
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2. BHARA’I‘ SANCHAR NIGAM LTD.

Represented by the Chairman-cum-
Managing Dlrector, Bharat Sanchar *
Bhawan, H.C. Mathur Lane, |
Janpath, New Delhl., :
Pin-110001. «
3. The Member (Servicef)' -
Telemﬁ wIConunis;sien, L
Mlmstry of Communications and -
| Infornlaﬁon?TeChnoleg, -
Department of Teleoommurﬁcaﬁqns,‘:- e
Sanchar Bhnwan,
20, Asheka Roa_d,. .
New Delhi, Pin—_l 1000; T
4. The Mernbe;f(Ff;nanoe)?' o
-Telecom Commission, s

Ministry of Communications and ¢

infomlationl-"[‘ecl_wmolqup o

Department of:releqom:mu'nilcaﬁpgsw
» 'Sanchar Bhawan,

20, Ashoka Road, |

‘New Delhi, Pin-110001. ' ="
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. 5. The DIPGCtor(IR-.jj) s
-Govt, of India; P

Ministry of Communicationsand - -

Information "‘Technolcgy,-;; -

|

t

N

v
=
—'—b -

51 S'anchar'BhaWan,i_ |
20, Ashoka Road, e

~ New Delhi, P1n1 10001, — .

6. The Secretary to the Govt. of India, -

‘ Mlmstry Qf Pel_"sor‘_mgl,' -

- Pubhc Grievances and Pensions-
(Department of Personnel and-- . .
Tra:;nmngMsiog) |
Block —~4, 3rd Flogr,ﬁ g

Old JNU Capmus, New Delhi . _

Pin-110067

7. The Chairnian—cum‘Manag_iylgj:Di;\?thgt, -

- Bharat Sanchar Nigam Ltd,

New Delhi, Pin-110001.:
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8. The Chief General Manager, e
o Bharat Sanchar ngam Ltd o
. Eastern Teleoom Reglon,

6th Floor 34 BBD Bag,

K%k}ta Pin-700001 i
9. The Chmrperson

L

‘Post Graduate Programme on Pubhc EREIE

Pohcy and Management oo
| Indlan Instltute of Management 5
Bangalore, Banner Ghatta Road
Bangalore Karnataka
Pin : 560076, ..
v...b:...RESPONDEN’I‘S S

DETAILS OF APPLICATION

1. PAR'I‘ICULARS OF THE ORDER AGAINST WHICH THE Cea

APPLCIATION IS MADE

.Thls apphcatlon 1s made agamst the order passed by the Govt. of . -
Indla in the Ministry %}Dommumcauons and l’I‘ Department of ..
Telecommunications intimated to the CMDs of both the MTNL .
and BSNL under the hand of the Directo‘r‘(IR-_'l 1) GOVt; “of ,In:dia,f o .'

" Ministry of - Communications . and IT, _.Depamnenti’ of .

Telecommunications vide DO No. 20-7/2002-IR (B) Dated 22-05: : .

2009 (Annexure-4-5) and the view communicated to the Govt. of - - -

India by the Chairman-cum- Managmg Dnector of BNSL v1de h1s .

Memo No. 7-16/2004 -Trg (Pohcy) dated 25 05 2009 (Annexure—A-g
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which have flouted the Govt. of India‘ ‘.Policy' ' in respect ‘6fi
in Public Pohcy and Management dunng 2009-1 1. at the centre for T

Pubhc Policy, - Indian Instltute of Management Bangalore -as

circulated vide Memo No.L-11013/01/2009-LTT dated 18-03-*

guaranteed under Article 14, 16 and 21 as well as principles of -

natural justice.

. 2. JURISIDICTION :

The applicant declares that the subject matter of the order ag‘ai,nste‘ '
which he wants redressal is within the jurisdiction of this Hon’ble .

Tribunal. -

3. LIMITATION :

The apphcant further declm that the apphcatlon 1s w1th1n the o

_Lumtatlon period prescribed in Section 21 of the Admuns_tratlve :

Tribunal Act, 1985.

4. FACTS OF THE CASE :

- 4.1 That the humble applicant is a citizen of India and has .

- been serving in the Cadre of Senior Adrninistrative

L3

"Grade (SAG) of ITS Group-A of the Department of

’I‘eieeom (DOT). Presently, he is working on deemed

deputation to Bharat Sanchar Nigam Ltd. (BSNL) in .

 the post of General Manager, BSNL, Eastern Telecom

‘Region (ETR) at Dimapur under the control of the

Chief General Manager, BSNL, ETR, Kolkata. It i’s_'
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pertinent to mention here that,‘ pr_ior to that he. had -

been Workmg as GM (erelms Planning) under the -

control of CGMT M. P Clrcle Bhopal

That the humble apphcant respectfu]ly states thatg

after obtammg ST Degree m Electromc & -

Telecommumcatlon he was selected through upsC for T

- ITS in the year 1986 at the disposal of the Department Lt

of Teleoommumcatlons and since hlS Jommg the Fe

it

" unblemished service records.

- 4.3

-service the applicant has been maintaining clean and’»t SRS

That the Govt. of India in the Ministry of Personnel, - |
. g o . B

Public Grievances and "Pensions, _Departrnent -of-

Personnel and Training (Training Division) have taken' -

a policy decision for sponsoring  a Post Graduate -

Programme in Public Policy and Managemer_it (PGPPM)

-at the Centre for Public Policy, Indian* Institute of

Management Bangalore meant for sérving ofﬁcers of © .

_ Group “A” in the seniority of 7-20 years. As’ such by;—:; E

the aforesaid PGPPM and ' vide ~Circular No.L- ' -

‘now as many as 7 batches of officers: have undergone i

11013/01/2009 LTT dated 18/03/2009 issued in the

- Mlmstry of Personnel, Public Gnevano&s and Pensmns .

- Department of Personnel ~and Tralmng (’I‘ra1mng' -

Division) addressing to the

.i. Chief Secretaries to all the State Government - ¢
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‘il Administrators of Union Territories =

e
%

iii. Secretanes (A]l Mlmstnm/ Departments m.:_ t

: Government of Indla)

iv. .DGs /Dlrectors of. State ’I‘ralmng lnsututlons .

. Inter a]ia mformed about the commencement of o

Management dun'né 2(_)09-1 1 at the Centre for Public -

Policy, Indian Institute of Management, Bangalore :

. from 1-06-2009. Important paragraphs ° of )the

aforesaid circular are reproduced which run thus -

----------

participants' for the 8t programme __in'oxiier to

ensure a high degree of exoellenoe.

5. 1 am enclosing a copy of the terms and -

conditions for officers admitted to the

programme. I ‘would 'requ&st you to kindly

circulate the programme amongst your officers -

and enoourage as  many as possible to apply

3. siveeeiieee....We propose to select only 30 . .

b. Course fee : The course fee Wlll'tbe pald as under: - -

a)  The cost of the domeshc oomponent of the - :

programme (Rs 4.25 lakhs- Rupe&s “Four -

- lakhs and Twenty five ’I‘housand only) will -

- be met by the respective cadre oo_nt_rolliné'- ORI
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authority (for example DOPT for IAS

Officers, MHA for IPS officers etc.) . -,

) The cost of the international component of -

the programme will be met by DoPT for all - .

the participants. For ' this purpese, ‘t'he':_
.,hablhty of the DoPT Would be only towands R

-payment of air fane course «.fe&s

accommodation and adrmss1ble per. dne.m

at the slab rates prcsqand; :- Any _

expendjture.ovef and above this would be

borne by' the concerned sponsoring

Mlmstry / Department.

1%-

ﬁa]lowanoe of Rs. 1500 (Rupws Fifteen - Hundred

only) for statlonely etc.

. proforma, after ‘obtaining: necessary cleamnoes

- ,Where the officer is currently posted Wﬂl also meet o

-presentatlon of the dissertation and (d) a one time -

- the -cost rof (a) pay ..and a]lowanoes dunng\ -the___‘_;
-,tralnlng perlod (b) travel from place of postmg to ‘
‘-Bangalore and back (c) travel cost towards ﬁeld ws1t s
of the participants for collection of dat_a/ ‘1nfonnat‘10n L

“on their dissertation and visit to. -:'Bangalore for e

8. Nomination of suitable officers, in the '-enelOsed S

“from Cadre Controlling Authonty/ tate @ o
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.- Government (wherever neomsary ) may please be

. sent to. thls Department so as to reach as on or

| " before 6th Aprﬂ 2009 Nommauons received after

" Centre for Public rPolic_y,‘ Indlan Institute - of

this - date Wl]l not be considered . A copy of the

:Wm%@aam\ E
o

3
>
t 3

f apphcauon may also be “sent to t_he Chal,.rperson;‘ E

Management, ‘Bangalore, Bannerghalla'* Road,

| ‘BangaIOrel560076 In order to save tirne,~ officers -

. may send an advance oopy of the apphcanon

o 4.4

”aléng\iﬁﬂlf the aforesaid circular dated 18/03/2009 =

will not be confirmed Wlthout the formal'“apphca‘tmn :

duly reoommended by the1r cadre Controlhng

' authontles

Citvas F | ,
T ‘:"- H e l:{ .' . i [ S o

4

.“The n;omina‘tions would be ~sCreened/semﬁnized

Cand ‘suitable ofﬁeei_'s Wlll be " called ’ for - an.

interview.......” . Gooe L

'dlrecﬂy to this department However their" selecnon' o

s

A true photostat copy of the aforesaid

. circular dated 18/03/2009'is annexed

g .hereivi'th-‘aﬁd‘ marked as ANNEXURE~A-,I S

. 1 hereto. »' - ..'! ‘::,.‘»‘ L o ‘ S R

That the: applicant - respectfully - sta_tes-' that

(ANNEXURE A-l) a oopy of ‘”I‘erms and Conchtlons

was enclosed Aooordlngly in' paragraph 2 of the

¢ .1
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aforesaid Terms and Conditions” eligibility has been

prescribed which runs thus -

Eligibility :

The Programme is open to officer of All India
Services, Central Services organized and non-
organised , technical & non-technical faculty
members of State Administrative Training
Institutes and also officers of the State Civil
Services subject to the following eligibility

conditions :

| ()

| Length of | of Group - ‘A’ service. The State Civil

Officers of All India Services, Central

Services should have put in 7 years

Service Service Officers should have put in at
least 9 years of service in Group-A

N (Class-)

(i)

The Officers should not be more than
S0 years of age as on 1-6-2009 (53
Age years in case of officers belonging to
Scheduledv Caste and Scheduled

Tribes)

(i) |

Earlier

Training

N
T 1 JuN 2008 . %
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Conditions for officers admitted »to' the
programme:

In case of officers, sponsored by the

Government of India for, this programme, the . followmg

condmons will apply -

]

(id)

(i)

(iv)

The.. entire period of training (instjtutional
training of 12 months) will be treated as on

duty under FR9 (6)(b) '(i);

The  Ministries/  Departments/  State

Governments may fill up vacancy caused by
the deputation of the officers; |

~(a)  The Officers will be treated as on duty

on tour. They will draw travalling allowances as
on tour and allowances as per paral 1(a) of the

~Ministry of Finance Department of EXpenditure

- O.M. 19030/2/06-E-IV date 24.03.86 amended

from time to time.

4.5 That »thé applicant respectfullyv states that pursuant to

the aforesaid circular dated 18/03/2009 (ANNEXURE-

A-1) he has routed his application through proper



. | Cendral Administrative Tetbunal

11 Jun 2009

!
k|

o2y - .
g Guwahati Bench |

© channel vide lcttef _No. GM -(WL-1) ':Admn./'PF/Q-";' :
0_05\/0’7-;08 dated 02.04.2009. |
| A Photostat true copy of - the .
 aforesaid letter dated 02.042009 s - -
annexed herewith -and marked as
ANNEXURE-A-2 hereto.
| - 4.6 That thereaﬁer he was called for interview conducted
by IIM, Bangalore for selection to undcrgo ’the‘ o
- aforesaid 8t PGPPM in IIM, Bangalore. Altogether 30 -
officers ‘gl'on‘gwith the applicant were duly sele;:ted‘ A
~ who belqhg to various “cadre through the mtervxew T
and accordingly list -of 30 selected ofﬁoers‘{:'j for PGPPM"™ =
2009-2011 Batch was published by the said IIM,
Bangalore in which ?}he name 4of thc _,app]ican.t: ﬁgur&s_
}i' at 22"" position.
“ A true Photostgt copy of _the afor&aid
select list is »annéxed herewith and -
. marked as ANNEXURE-A-3 herewith.
4.7 That .mere;ﬂer the Ministry of Personne}‘,_. Public .
Grievances and Pension{ Department of Personnel &
Training (Training Division) vide their ietter ”No. R
11013/01/2009-LTT Dated 12.05.2007 informed the
Départment of Teléoommunimﬁons that total 10
officers including the applicant belong to ITS Cédre o

have been .selected by the IIM, ~Bangalor¢ for 8t
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communication, interalia, -it was clearly added to -
~ follow the terms and conditions incorporated in the

 aforesaid circular dated 18.03.2009 (ANNEXURE-A-I), -

clearance to the DOPT With a copy to IIM, Bangalore,'

_expenses by the Cadre Contro]lmg Authonty for the

domestic component/ course fees of the programme

ete.

A true Photostat copy of the

- PGPPM-2009-2011" at _IIM, Bangalore. In the said - _

- more particularly in respect of forwarding ‘necessary

| latest by 22 05 2009 with clear indication to bear the = -

aforesaid letter dated.12.05.2009° .

is annexed herewith and marked -

as ANNEXURE-A-4 hereto.

4.8 That the appliéant respectfully states that the Cadre
Controlling Authority of the applicant, i.e. -the DOT

vide their DO No. 20-7]2002-IR (B) Dated 22.05.2009

8t PGPPM-2009-2011 at IIM, Bangalore serving in
- BSNL with request to BS:N_L to relieve them '_enab'h‘ng

to join the said programme scheduled to start from 1= ,f -

-expressed their ha;')pinessl in selection of 10 officers for

June, 2009 at one hand and curiously with - further =

-réqu&s,t to pay the course fee ( domestic component of

"'rrthc payments @ 4.2 lakhs per officer) flouting the
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extant circular dated 18/ 03/ 2009 (ANNEXURE -A-I) on

- the other hand.

i

-
=
%

A copy of the aforesaid DoT letter

~ dated 22052009 is annexed

herewith and marked as ANNEXURE- -

A-5 hereto.

4.9 That in turn the BSNL have addressed a letter to the .

4.10

Secretary, Department of Telecommumcatlon, Govt of

India vide No. , '7 16/ 2004-Trg (Pohey) Date_d
25.05.2009 expressmg inability to depute any oﬁicer of

the ITS cadre in 8th PGPPM-2009 2011 at IIM,

- Bangalore and as such the BSNL have requested the

”
DoT to review the Policy decision of the Govt. of India - -

- taken by the DOPT very absurdly.

A true Photostat copy of the

aforesaid - letter dated 25-05-2009

is annexed herewith and marked

‘as Annexure-A-6 hereto.

‘That the applicant respectfully states that the i

Fespondents have biasedly = and dlscnmmatonly .

Smgled out Hne a?Phcay\t /_f?-om W

| sim, tlarly 31tuated officers presently Who h
plaoed under the control of the DoT only on the__ :

- ground that the applicant is placed under the control__ e

P

of the BSNL on deemed deputanon To Wlt 1t may be‘_ T

stated here that the Respondents have a]ready gwen,» .
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all clearance including payment of domestic

component/course fee etc. to one Lopaudra Mohanty

whose name figures at SLNo.9 of the select list

alongwith 29  other selectees prepared by IIM,A

Bangalore for PGPPM 2009-201 1
That the applicant respectfully states that the
commencement of the aforesaid PGPPM-2009-2011 at
IIM Banglore which was scheduled to start from 1’?t
June, 2009, however, ﬁ“om the communication made
by Administrative officer PGPPM, IIM Bangalore to one
of the selectees Shri Avnish Kumar vide letter dated
25.05.2009 it is now learnt that the inauguration
programme is now rescheduled for 13th June, 2009
and giving outer date latest by I5th June, 2009 for
registration of joining the programme by the selectees.
A true cbpy of the aforesaid
letter dated 25.05.2009 is
annexed herewith and marked
as Annexure-A-7 hereto.
That some of the other selectees being aggrieved on
the action and non action of the Respondents have
already fil.ed o,A. in the Hon’ble CAT, Bangalofe
Bench which has been numbered .. as OA.
221/2009 (Mrs. N.R. Philips & 3 others -vs- The Union

and
of India and other),the Hon'ble CAT, Bangalore Bench

O)’DJU, MW‘SW
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while taking up the matter for adjudi_qation has been

- pleased to pass an interim orc‘lcr_ vdirecti'ng’ -the

respondents to relieve the applicants in the Said‘OA.

" enabling them to join the PGPPM-2009-2011 in IIM

- 4.13

- 4.14

~Bangalore. =
That the applicant respectfully states that some other

selectees and éhnilarly “situated officers have also

B S weTTae TR
Contrai Administraéive Tribunat

filed O.A. in the CAT at Jabalpur in the name of Shri -

Dinesh Sharma & others-Vs- BSNL & others. The

Hon’ble CAT, Jabalpur entertaining the aforesaid O.A.

is pleased to pass an interim order directing "the

Respondents to relieve both the applicant well in tlme o

to enable them to join the 8t Post Graduate

Programme in Public Policy’ and -Managemenj; ,(20094

2011)

A copy of the aforesaid interim order

- dated 02.66.2009 passed . by ._the__j ,

Honble CAT, Jabalpur is annexed

herewith and marked as Annexure- -

A-8 hereto.

That the applicant respectfully states that being: -

aggl‘leved by the action and non action of the .

CMD, BSNL on 29.05.2009 requesting him to relieve .

£he applicant to join the said post of PGPPM, 2009-

: .

Respondents has submitted a representation to- the e
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2011 at IIM, Bangalore. In his said representation it
- .was also informed the BSNL that since he is nearing to

50 years of age which is the maximum age lumt, henoe

chance shall be once for all deprived from the chance -

‘denial of his deputat_ionfto the said PGPPM as a lést SRS

of participating such highly sophisticatelprogramme. -

A copy of the aforesaid”

representation dated 29.05.2009 is -

-annexed herewith and marked as -

ANNEXURE-A-Shereto.

That the appli;:ant ﬁndir’zg, no reply ;ﬁnmjmt‘;BS:NL
: again ‘submitted’ another'repr&sentétion directly ‘to his‘
cadre Coﬁtrollin_g Authority i.e. the DoT with request
to relieve h1m enab]ingv joining the said PGPPM, 2009-

2011 at IIM, Bahgalore vide his representation dated - -

02.06.2009.

A copy of the representation -

aated 02.062009 is annexed
herewith and marked as

ANNEXURE-A-10 hereto.

That the applicant respectfully states that the Hon’ble " : .

CAT, Guwahati Bench had an occasion to deal with an

T
India & others) which was filed against the similar

- action and non action on the part of the Respondents

 O.A. No0.67/2009 ( Shri Neeraj Naruka-vs- The Union of -
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in respect of rehevmg hlm to parumpate mSndA .

 PGPPMP at IIM Ahmedabad (2009- 201 0) and also en

denial of. payment of domestlc oomponent/ course fe&si -

- of Rs 2,50,000.00 { Rupe&s ’I‘Wo Lakh Fifty ’I‘ho“usand) i

by h1s Cadre Controlhng Authority i.e. the DoT. It is .

pertinent to mention here that the aforesaid O.A. was .

disposed of by this Hon’ble Tribunal vide order‘dated -

08.04.2009 - inter alia with the following d’irections -

. “17! 000000 ‘l'I“‘;D",i'.“l.d“lll.‘ lllllll ’i: ....... mls mﬁer ls";

| remitted to the authorities of the applicant fi.e. -

e

~ Respondent Nos. 1 to 7] ; who should expediti-~ =

ously decide the matter relating to release of Rs. 7 7

- 2,50,000.00 (Rupees Two Lakh Fifty Thousand) - -

. in favour of IIM/Ahmedabad fin respect of the * = = - -

{i\'
)

office Memo. dated 24.04.2008 of DoT and
- promise held out. under DoPT . Circular dated -
20.02.2009 and, pending the said decision, they - .
should do well and relieve the ;Applicant_ .

" immediately so that he can ‘report .at

~ Applicant] in term of their action taken' under == -

IIM/Ahmedabad’ in order to participate i'nzy'tlfie.;?“ L

. “PG Programme in Public Manag’em_er'it’ and © o

h

Policy 2009-10” well before 12.04.2009.” -
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. with il design to defeat the policy decision of the ..
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_A copy of the order dated 08-04-2009 -

.' is annexed herewith and marked as

. ANNEXURE-A-11 hereto.

That the impugned action’ and _non action of the

~ respondents is arbitrary, malafide and outcome of -

‘Government of India.

whim and caprice of some authority at some quarter . .

That there is no justiiicat_ion-. m ,noti‘f takmg prompt :

: at par with similarly situated officer.

| their own scheme/ 01rcular dated 18th March 2009 -

: ANNEXURE—A- 1..

- action to relieve the applicant: for joining the said pov'st

4.19 " That the -applicant is challenging the action* and 1n~'::
~action of the Respondents on the fo]lowmg grounds
GROUNDS URGED: - "
| 5.1 That the Respondents are bound by pnnc1ples of B
: promlssory estoppel ‘after having accepted the_ '
candidature of the_ applicant, selected. him | and aﬁer L
:1ssu1ng the cadre clearance to him. The Respondents o
'should have promptly relieved the apphcant to enable
“him to Jom the relevant course at IIM, Bangalore
- 9.2 ‘That the inaction of the R&pondents 1s arbltraxy, .

"unjust; unreasonable, unfalr and runs oontraxy to‘ o
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5.4
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That the impugned action is wholly unfair and against

all cannons of justice. The applicant has - a valuable

legal right to prosecute the course for which he is

selected and the inaction of the department in not

relieving him is solely attributable {b the Respondents.-
That the ordér passed by the Guwahati Bench iﬁ O.A.
No. 67/2009 o s .a. judgment in rem and
therefore the Respondents should 'hévé made it" even
otherwise, the inaction of the Respondents is bad in

law and liable to be deprecated by this Hon’ble

~ Tribunal.

6. DETAILS OF REMEDIES EXHAUSTED

The applicant hereby declare that he does not have any

- remedy_ against the impugned in-action. However, the applicant

has preferred representations but to no avail. If an ad interim

relief is not granted the O.A. may render infructuous.

7. RELIEFS SOUGHT FOR :

It is, therefore, prayed that this Hon’ble Tribunal may kindly

be pieased to:

i.

ii.

Summon the entire relevant record from the

Respondents for its kind perusal.

Command the Respondents to relieve the applicant for

two years Post Graduate Programme in Public Policy

and Management (2009-2011) commencing from June,

2009 and comply with the circular dated 18.03.2009.
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ili. Any other order/orders, which this Hon’ble Tribunal

deems fit and proper.

INTERIM RELIEFS :

In the interim pending disposal of this original application -

the Hon’ble Tribunal may be pleased to direct the
Respondents to give provisional clearance to the applicant

for sporisoring him by relieving him facilitating to join the 8t

PGPPM 20092011 at IIM, Banglore on or before 13% June,

2009 in terms of the order dated 8.4. 2009 passed by this

~Hon’ble Tribunal in O.A. 672009 (Annexure-A -11) taking

into account of exigency of the situation and circumstances.
MATTER NOT PENDING OR PREVIOUSLY FILED :

The applicant further declares that the subject matter/order
regarding which this application has been made is not

- pending or previously field before any other' court of law,

Tribunal or any authority. |
PARTICULARS OF POSTAL ORDER : |
i) Indian Postal Order No.: 39 G 409524
i) Date of issue of P.O.: 10, 6. #6509
iii) Name of the post office
" from which P.O. is drawn : G ur AHAT
iv) Name of the post office at Wh_ich payable : Guw A‘!%le.
DETAILS OF INDEX : |
- As per details enclosed

LIST OF DOCUMENTS :
An index containing paruculars ‘of the . documents
indicating its respective Annexure is enclosed herewith

separately.
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VERIFICATIONS

1, Shri Lalit Mohan Sanwal, aged about 49 years, S/o Shri Girish - -
Ch. Sanwal presently Workmg as General Manager BSN L S
Eastern Teleoom Regon, Dimapur, Nagaland under the ‘control of o
CGM, E’I‘R Kolkata, and presently a resident of oppos1te to Super

_ Market Dimapur, Nagaland do - hereby solemnly vemfy that o
oontents ofparagraph-% d‘f/ AR R A0, /Qi%.ll'é tt?u/gto the b&t of RN
my knowledge and behef and paragraphsi 43 ‘2'5“""67"*”""”5*12‘{::‘1% |
true to my behef made .on legal ad\nce and that I have not L

: Suppr&sed any matenal f;acts

And I set my hand in this venﬁcahon this” the. zo*aay of

June, 2009 at Guwahati.

M Mt s

 DECLARENT
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No.L-11013/01/2009-LTT
Government of India
Ministry of Personnel, Public Grievances and Pensions
Department of Personnel and Training
(Training Division)

Block-4, 3" Floor, Old JNU Campus
New Mehrauli Road
New Delhi-110067

Dated: 18" March, 2009
To
The Chief Secretaries to all State Governments
Administrators of Union Territories
Secretaries (All Ministries/Departments in Government of India)
DGs/Directors of State Training Institutions

PwWwnNE

Subject: 8" Post Graduate Programme in Public Policy and Management during 2009-11 at the Centre
for Public Policy, Indian Institute of Management, Bangalore — reg.

Sir/Madam,

The Department of Personnel and Training is sponsoring a Post Graduate Programme in Public
Policy and Management (PGPPM) at the Centre for Public Policy, Indian Institute of Management,
Bangalore every year. The 7" Programme had begun in June, 2008 and is currently in progress.
Twenty eight officers from various services are participating in the Programme. The 8" Programme is
scheduled to commence from 1* June, 2009.

2. The Programme is meant for serving officers of Group “A” service, in the seniority of 7-20
years. This has been designed as a high quality programme with a set of core courses as well as a
range of electives. It includes an international module of about seven weeks’ duration at Maxwell
School of Citizenship and Public Affairs, University of Syracuse, USA.

3. Residential family accommodation has been built at IM, Bangalore for the participants. We
propose to select only 30 participants for the 8" programme in order to ensure a high degree of
excellence.

4. During the course .of training at Maxwell School, Syracuse, the participants are expected to
stay at the accommodation arranged by the IIM-B and/or collaborating institution as the case may be.
No requests for making alternate arrangements for stay by participants themselves will be
entertained.

5. I am enclosing a copy of the terms and conditions for officers admitted to the programme. 1
would request you to kindly circulate the programme amongst your officers and encourage as many as
possible to apply.

6. Course fee: The course fee will be paid as under:
{a) The cost of the domestic component of the programme (Rs 4.25 lakhs—Rupees four lakhs

and twenty five thousand only) will be met by the respective cadre controlling authority
(for example, DoPT for 1AS Officers, MHA for IPS officers etc)

Page 1 of 12
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(b) The cost of the international componént of the programme will be met by DoPT for all the .
participants. For this purpose, the liability of the DoPT would be only towards payment of
air fare, course fees, accommodation and admissible per diem at the slab rates prescribed.
Any expenditure over and above this would be borne by the concerned sponsoring
anstry/Department

7. The sponsoring organizations, viz. the organization where the officer is currently posted, will
also meet the cost of (a) pay and allowances during the training period (b) travel from place of posting
to Bangalore and back, (c) travel cost towards field visit of the participants for collection of
data/information on their dissertation and visit to Bangalore for presentation of the dissertation and
(d) a one time allowance of Rs 1500 (Rupees fifteen hundred only) for stationery etc.,

8. Nomination of suitable officers, in the enclosed proforma, after obtaining necessary
clearances from Cadre Controlling Authority/State Government (wherever necessary) may please be
sent to this Department so as to reach us on or before 6% April, 2009. Nominations received after this
date will not be considered. A copy of the application may also be sent to the Chairperson, Centre for
Public Policy, Indian Institute of Management, Bannerghatta Road, Bangalore-560076. In order to

save time, officers may send an advance copy of the application directly to this department. However,
their selection will not be confirmed without the formal application duly recommended by thelr cadre
controlling authorities.

9. The nominations would be screened/scrutinized and. suitable officers will be called for an
interview. »
10. Further details with regard to this programme may be ascertained from PGPPM office, Indian

Institute of Management, Bangalore (Phone No. 080-26993265/Fax No.080-26584050/E-Mail:
peppmoffice@iimb.ernet.in} and website of Ministry of Personnel, Public Grievances and Pensions
(www.persmin.nic.in). .

11. It may also be mentioned that in anticipation of this circular, many officers have already
applied for the course. A list of such officers, whose applications have been received in this
Department is enclosed herewith. These will be taken as advance applications for the purpose of
calling for interview by the IIMB, subject to the eligibility of the officers and that their selection will
not be confirmed without receipt of the formal application duly recommended by their cadre
contro[llng authorities. )

Yours faithfully,

(Ajay Sawhney)
Joint Secretary (Trg)
Tel: 26106314
Fax: 26107962
Encls: 1-Terms and conditions
2-List of applications already received in DoP&T
3-Proforma
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Copy to: .
1. The Comptroller and Auditor General of India, New Delhi ‘{éuw‘ah:aﬁkﬁﬁﬁﬁh
2. Secretary, Union Public Service Commission, New Delhi e
3. The Election Commission of India, New Delhi
4. All Cadre Controlling Authorities
5. Al State Training Institutes
6. Controller General of Accounts, New Delhi
7. Deputy Director General (Training), Department of Post, Dak Bhavan, New Delhi
8. Director (Training), Railway Board, Rail Bhavan, New Delhi
9. Director {Police), Ministry of Home Affairs for nomination of IPS Officers

[Eray—
= O

. Director General, CPWD Training Institute, Nirman Bhavan, New Delhi

. Director, Bureau of Police Research and Development, CGO Complex, New Delhi
12.
13.
14.
1S5.

Establishment Officer, Department of Personnel & Training, North Block, New Delhi

Director {HRD), Ordnance Factory Board, 10-A, SK Bose Road, Kolkatta

Director, Indian Institute of Management, Bannerghatta Road, Bangalore -

Chairperson, Centre for Public_Policy, indian institute of Management, Bannerghatta Road,
Bangalore. He is requested to announce the last date for receipt of applications as 62 April,
2009 and to consider all such applications received on or before 06.04.2009 for calling for the
interview.
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8" post Graduate Programme in Public Policy and Management 2009-11 at Centre for Public Policy, -
Indian Institute of Management, Bangalore

The Training Division of Department of Personnel & Training is pdnsoring Post Graduate
Programme in Public Policy and Management (PGPPM) at Centre for Public Policy Indian Institute of

Management, (1IM-B) Bangalore. “The 8" Programme will commence from 1% June, 2009.

2. Eligibility:

The programme is open to officers of All India Services, Central Services—organized & non-

organized, technical & non-technical, faculty members of State Administrative Training Institutes and
also officers of the State Civil Services subject to the following eligibility conditions: ‘

0 Length Officers of All India Services, Central Services should have put in 7 years of

of Group ‘A’ service. The State Civil Service Officers should have put in at least 9
service | years of service in Group A (Class-1).
{iiy | Age The officers should not be more than 50 years of age as on 1.6.2009 (53 years

in case of officers belonging to Scheduled Caste and Scheduled Tribes)

(iii) | Earlier The officers should not have undergone a training Programme of 12-weeks or
Training | more duration in India during a period of 5 years preceding the date of

1 commencement of this Programme. Further the officer should not have

undergone a Programme of training abroad of more than 2-weeks in preceding
2-years, more than one month in preceding 3-years or more than six months in.

the preceding 5-years.

3. Course Fees:

(a) DoPT will meet the cost of the international component of the programme (includ'ing travel)
for all the participants. The cost would be met out of the Scheme of Domestic Funding of Foreign
Training.

{b) The cost of the domestic component of the programme (Rs. 4.25 lakh—Rs four lakhs and
twenty five thousand only) will be met by the respective cadre controlling authority (for example,
DoPT for IAS officers, MHA for IPS officers etc.).

(c) The sponsoring organizations, namely the organization where the officer is currently posted,
will meet the cost of [a] pay and allowances during the training period [b] travel from place of posting
to Bangalore and back, {c) travel cost towards field visit of the participants for collection of
data/information on their dissertation and visit to Bangalore for presentation of the dissertation and
(d) a one time allowance of Rs 1500 (Rupees fifteen hundred only) for stationery etc.,

(d) During international training, the daily allowance will be haid to the participants on the basis
of extant approved rates for short-term training programmes under the Scheme of ‘Domestic Funding
of Foreign Training ‘ of DoPT. No representation will be entertained in this regard. The approved rates
are as under: '
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Per diem

Duration/Period | Approved rate per diem
0-14 days USS 56.25
15-28 days USS$ 42.00
More than 28 days |  USS$ 900 per month

The per diem entitlement of the participants would-be determined w.r.t. the slab rates
approved, irrespective of whether the international component involves training in one country or
spread over more than one country. The international component will be treated as a single unit and
cannot be split into separate visits for the purposes of per diem entitlement.

All arrangements for stay abroad during the international component of the programme will
be arranged by IIMB and/or collaborating institution as the case may be and no participant will be
permitted to make his/her own arrangements of stay during the training abroad.

The cost of Visa fees (if any), medical insurance etc will be met by the sponsoring authority on
actual basis.

4, Conditions for officers admitted to the programme:

In case of officers, sponsofed by the Government of India for this programme, the following
conditions will apply:

(i) The entire period of training (institutional training of 12 months) will be treated as on duty
under FR 9{6)(b){i);

(ii) The Ministries/ Departments/ State Governments may fill up the vacancy caused by the
deputation of the officers;

(iif) For the grant of special pay/ Central deputation (Tenure allowance) (CDTA), the participants
will be regulated as under:-

(a) The officers who proceed for training during their tenure of central deputation will continue to
receive CDTA for the period of their entitlement against Central deputation tenure. If any
period of training falls beyond the tenure of Central deputation or the officers proceed for
training at the end of their tenure at the Centre, CDTA will not be admissible.

{Note-The tenure of central deputation in so far as it relates to this program, would also include the period of leave
upto 2 months that may be granted by the central Ministry/ Department to the officers before their repatriation to
the parent cadre}

{b) The officers not on central deputation and also not in receipt of CDTA, whether they proceed
on training from Delhi, or outside Delhi will not be entitled to any Special pay drawn before
proceeding for the training.

(iv) Officers of the Central Government, State Government and Union Territories coming from
outside Bangalore to participate in the program will be allowed one of the following two options by
the sponsoring authorities:-

" (a) The officers will be treated as on duty on tour. They will draw travelling allowance as on tour
and allowances as per para ll(a) of the Ministry of Finance, Department of Expenditure O.M.
19030/2/86-E-1V dated 24.3.86 amended from time to time.
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" (b) The officers will be treated as on transfer. They will not be entitled to the Government
accommodation at the original place of posting.

{v) In case an officer proceeding on training is a bona fide occupant of Government
accommodation in the general pool controlled by the Directorate of Estates, he could retain the
residential accommodation for the full period of training at his place of posting provided the residence
is required for bona fide use of members of his family.

(vi) Officers of the Central Government entitled to facility of residential telephone at the time of
joining this programme will be allowed to retain the residential telephone sanctioned to them on
usual terms for six months and thereafter on the condition that the officers will pay all calls in excess
of the free calls allowed by the Telecommunication Department as stipulated in Ministry of Finance
(Department of Expenditure) 0.M.No. 7(10)E(Coord)/79 dated 1* August, 1979 as amended from time
to time.

{vii) The salary and other claims of the officers be paid by the Ministry/Department/Office where they
were last working before joining this programme.

5. Bond to be executed by the officer:

Before joining the programme, the officer is required to execute a Bond to the extent that “in
the event of his/her failing to resume duty or resigning or retiring from service or otherwise quitting
service, without returning to duty after expiry or termination of the period of the long term training
programme or failing to complete the training programme, or quitting the service at any time within a
period of FIVE (5) vears after his/her return to duty, the officer shall forthwith pay to the Government
or as may be directed by the Government, on demand all charges and expenses that shall or may have
been incurred by the Government for the training i.e. all monies paid to him/her or expended on
his/her account during training such as pay and allowances, leave salary, cost of fee, travelling and
other__expenses, cost of international travel and cost of training abroad met by the
Government/agency concerned together with interest thereon from the date of demand at’
Government rates for the time being in force on Government loans of if payment is made in a country
other than India, the equivalent of the said amount in currency of that country converted at the
official rate of exchange between that country and India and together with all costs between the
attorney and the client.

6. Hostel Facilities

This is a fully residential programme. [IM, Bangalore will provide rent-free furnished family residential
accommaodation in the Institute to the participants.

7. Selection procedure and forwarding of nominations

The Cadre Controlling Authority (CCA) should recommend names of only those Group ‘A’
officers who are likely to stay with the CCA for some more time. Officers whose names have been
recommended for central deputation should not be nominated for the PGPP&M programme. Failure
to withdraw the names of officers on offer who are nominated for programme, may result in
debarment of officers for central deputation for five years.
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Officers on deputation to Government of India under the Central Staffing Scheme must
complete at least two years of their tenure on deputatuon on the date of this notification to become
eligible to apply for this programme.

The faculty members of the State ATls who have completed at least three years on the date of
starting of the program are also eligible to apply for the programme. However, those faculty members
who belong to state civil services need not necessarily fulfil this condition. The selected: facuity
members, however, would be required to stay in the ATI for next three years after completion of the
programme.

8. Forwardihg of nominations

Concurrence of State Governments, wherever necessary would have to be obtained by the
sponsoring authority before sending the nominations to DoP&T. Nomination of suitable officers (who
are clear from vigilance angle) may be forwarded to this Department in the prescribed proforma as
per IIMB brochure {may be accessed on IIMB website) through the appropriate cadre controlling
authority so as to reach us on or before 6™ April, 2009. Nominations received after this date will not
be considered. A copy of the application may also be sent to the Chairperson, Centre for Public Policy,
Indian Institute of Management, Bangalore, Bannerghatta Road, Bangalore-560076. In order to save
time, officers may send an advance copy of the application directly to this Department. However, their
selection will not be confirmed without their formal applications being duly recommended by their
cadre controlling authorities. The nominations would be screened / scrutinized and suitable officers
will be called for an interview.
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BHARAT SANCHAR NIGAM I.IMITED
; (A Gout. oflndna Enterpnse) ‘ .
omce OF THE GNERAL MANAGER (WL-1),M.P. TELECOM CIRCLE, BSNL o
!{:. S BHAWAN 1" FLOOR BHOPAL .
To, o | |
S o o o 'B‘j EM‘\-Q\L\
-The Chief General Manager Telecom,
‘M.P.Telecorn',circl.e, Bhopal. - |
No:- GM(WL I)IAdmn /PFIQ 005/07 08 o Bhopal dt 2. 4 09

_Sub:- Partlclpatlon in programme for publlc pollcy & Management Case .  _- "
| OF Shri L.M. Sanwal GM(WL)Bhopal. |
| 000

Please find enclosed here ‘with an apphcatlon along wnth : the~
'notlflcatlon for participation in programme of public policy and management
being conducted by 1IM Bangalore The same is . forwarde? for. further

oo e i dg

necessary actlon at your end please

'E_ncl.- AS Above.

"o/o GM(WL-1) Bhopai.

XH4 13ICHNIASHT dH  22:21 6002 60 unc
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PGPPM 2009-201) BATCH LIST

Selected Candidates List

Slk. No. Appin No. Name

1, G17 Prateek Motilal Rathi

2 | G48 |DineshShorma

3 G 23  Asvini Kumar Yaday

4 G20 MukeshLal

5 i VGV4S. | Jyétsna Sitling

6 | G 06 'SibenduMoharana

7 G53 |Debjyoti Roychowdhury
'8 | G43 |K Manohar Raja

12K l G66 |Lopaudra Mohanty

10 G 47  Vipin Kumar

11 - G 31 Anish Kumar

12 | G &7 ‘.Jitendra Khare

13 G 67  Supriya Devasthali

14 . G&8 ;Prakash Chandra Maithani
15 ; G 44 iGawaIi Sudam Ramakrishna
16 G34 Neelima Rebecca Phillps
17 G 24 Nataragjan G ‘

18 1 G 41 iP.M. Saravanan

19 . G13 'MASalsem

20 l G12 | !Devehvdrav Dutta M‘ié'hrav |
21 ) vG 50 ‘Arpita Khare |
22, G60 _Lalit Mohan Sanwal

‘{\23 ‘ G 37 l,YGSC Kishore Babu

24 : - G26 ;T.V_ Venkatram

25 ; G63  Sandhya Singh

26 : ‘G 46 :.Laxman Singh Ropia

27 ‘: G725 Palamala Radhika

28 ‘ G 56 “‘Samundra Singh

29 | Gas3 Gupta Chandra Bidika

50 | 627 Ipawan Kumar Kalarwal

e e 5 e o

i
|

Service |  Rank
com | 1
s i 2
IAS 3
o Y
s |78
IRS 6
CES 7
IRSSE | 8

P&TAFA | @
FS - 10

IRSE 11
ITs 12
ICAS 13
GCS 14
sCS 15
TS 16
Ps | 17
IPOS 18
PSS . 19
RSEE
mPsc | 21
s | 22

s ;23
s 24
Iss ;25
Ts 27
IDSE 28
|29
IRSSE | 30

20

-]
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No L-11013/01/2009-LTT
Government of India
istry of Personnel. Public Grievances and Pensions
Department of Personnel & Training
(Training Division)

Block IV, Old JNU Campus
New Mehrauli Road, New Delhi-110067
Dated: May 12, 2009

To

f

The Director (Training),
Department of Telecommunications,
Ministry of Communications & IT,
Sanchar Bhawan,

20, Ashoka Road.

New Delhi-110001

Subject: 8" Post Graduate Programme in Public Policy and Management. 2009-2010

ANNEXORE- Ac4 .

commencing from 1.6 2009 at'Indian Institute of Management, Bangalore - seeking - -

sponsorship from the Cadre Controlling Authority for the selected officers — reg.:

' Sir/l\/Iadam‘,3

ISN" Name . _Service Designation
L [ Shri Dinesh Sharma LTS ! SE(E), Bhopal
2. ! Shri Mukesh Lal TS beminy o _
3. | Shri Jitendra khare LTS I'TDOM Vidisha, (NFSG JAG) |
| ' Ms. Neelima Rebecca e ] ‘
P4 _Phillips | ITS Area Manager, Bangalore |
.8 | Shri Lalit Mohan Sanwal  ITS GM(WP), Bhopal
' 6 Shri YGSC Kishore Babu | ITS . DGM(DLS) ]
7 | Shri T.V. Venkatram TITS GM (T). BSNL T ’
~ Shri Laxman Singh . . i
| 8 | Ropia t ITS ) . GM(T), Ahmednagar ' l
L 9. ; Ms: Palamala Radhika LIS i DGM(Bangalore) - |
- 10. Shr_n Chandra Gupta LTS | Area Manager(SC), Bangalore
B | Bidika , ; ‘
2" I am also directed to refer to a copy of this Department's circular No. L-

Ild'a!m directed to inform you that the under-mentioned officer/s working in your
organization has/have been selected by the Indian Institute of Management. Bangalore (HMB)

based on his/her advance application submitted to IIMB for admission to the above .

programme. The selection was made by IIMB on the basis of personal interview.

11013/01/2009-LTT _dated 18.3.2009 (which can be accessed * at
hﬁp://pers:11ih;gpv.in/}[\/rithata/CircularNotiﬁcation/ScanDocumenUCircum r.18032009_01.pdf)

containing the eligibility conditions and the terms and conditions for sponsoring the officer to .

the Programme by the Cadre Controlling Authority. | am further directed to request you to
turnish hecessary clearances as indicated in the circular to this Department with a copy to 1M
Bangalore latest by 22" May 2009. If such sponsorship clearly indicating to bear the
expenses by the Cadre Controlling Authority for the domestic component/course fees of the
programme etc., as indicated in the above circular is not received by the stipulated date, the
candidature of the officer is liable to be rejected for want of necessary sponsorship in his/her
favour. The domestic component/course fees of the programme etc.. in case of IAS officers
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will be borne by DoPT. in the case of IPS officers will be borne by M/o Home and in the case

of IFS officers will be met by Ministry of Environment & Forests.

3. The candidature of the selected officer is provisional and would be strictly subject to -
all necessary clearances from the State Governments/Cadre Controlling Authorities. An early

response is requested.

- Copyto:

1. Prof. A Damodaran.

Lt
.

i

(M.P. Rama Rao) -
Under Secretary (Training)
Telephone: 26194167/Fax: 26107962

Yours faithfully, SE

Chairperson, PGP-PPM. Indian Institute of Management.

- Bannerghatta Road, Bangalore-560076.

Shri Dinesh Sharma
Shri Mukesh Lal

Shri Jitendra khare

R

Ms. Neelima Rebecca

Phillips

Shri Lalit Mohan Sanwal

Shri YGSC Kishore

Babu

8. Shri T.V. Venkatram

8. Shri Laxman Singh
Ropia

10. Ms. Palamala Radhika

11. Shri Chandra Gupta

Bidika

~NOe

j e} =naE
F
b

CSE(E). Bhopal (E-mail: eee_m2@yahoo.com)

DGM(IN) (E-mail: dgmin@bol.net.in)

T/?([:A) Vidisha. (NFSG (E-mail: jeetendra.khare@gmail.com)

Area Manéger, Bangalore  (E-mail: neelimaphillips71@gmail.com)
GM(WP), Bhopal (E-mail: Imsanwal@bsnl.co.in) '

DGMIDLS) (E-mail: kishore.ygsc@gmail.com)

GM (T), BSNL (E-mail: tvvenkatram@gmail.com)

GM(T). Ahmednagar (E-mail: Isropia@gmail.com) |
DGM(Bangalore) (E-mail: pradhika@bsnl.co.in) - 131
Area Manager(§C). (E-mail: quptabidika@gmail.com) r

Bangalore
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Maomle ORISR Government of Indie

Miniatry of Communications &Y
Departimont of Telgcomrnunica lons

NN AN 00 002 ,

OO Ne 20 7/‘20%'"2 ® May22 2 Sanchar Bhawan, 20 Ashok A >sd
- New Deihi-110 001

Doar &t WEHSITE : www.dotindla.ctm

ww w.investindiatelecom.con

We arve hapwm fseaie you. thal the bllowing nine  Sfficers, presently
tex e BSNL and MINL have been aranted cadre glearancs by the
~eamt o Telecommunications 10 enable them to join 13T post Graduate
e~ Puble Foligy ant Management (Session 2008-2011) at litv,
cor (her selertor corveyed by Deparlmern of Personnel &

? ;
oy &
5-.,

LN 99 B4 ')
t%)

Sa ai@?& as

raning vide [ e R0, L 1101301200917 dated 127 May, 2003
*  Sun Dimesh Sharma SE(El) Bhopal BSNL
Z Shr Mukesh Lal DGM{IN) MTNL
3 Shyi Jitendra Khare TDM, Vidisha, BSNL-
4 Ms. Neelima Rebecca Phillips  Area Manager, Bangalore. BSNL

5 __ShniLaltMohan Sanwal GM(WP) Bhopal, BSNI '
‘€. Shri YGSC Kishore Babu DGM(DLS) BSNL
7. SheiLaxman Singh Ropia GM(T), Ahmednagar, BSNL
8§ Ms Palamala Radhika DGM, Bangalore, BSNL c ;
$ Shn Chandra Gupta Bidika Area Manage (SC), Bangaiore, BSNL

I have been directed to convey that officers be relieved to enable them to join -
the course which 1s scheduled to start from 1* June, 2003 Besides, the pay and .
alicwarces and other expenditure the respeclive PSUS viz. BSNL & MTNL are . R
requred to pay the course fee (domestc component of the payments @ 4.2 - . ¢
fakhs per office’) as per the decision laken by the DOT  Flaspoctive officers
may execute the necessary borkl to serve the government tfor the period of 5
- y#ars aler tusfher roturn 1o duty as applicable  Since the parhicipation of the
- above selected officers in the long torm DOPT sponsored training course is as
e per the poiicy of Government of India, the respeactive organi:atons are hereby
T - requesled 10 take suitable action at their end and enable the officers to join the
L o ceurse on ime and send necessary compliance to DOT o this effect

S Regess

\‘\our.s siqcerely,
% O\ A

e

/"’”"‘Mﬁ-"
( Parmod Kumar )
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N.G. Lakshminarayana Rao
Administrative Officer (PGPPM)

ANNEXORE- A7
CIEGIEENE LIS ICEC U
avHgT AT, AL - 560 076, W

Indian Institute of Management Bangalore
Bannerghatta Road, Bangalote - 560 076, India

May 25, 2009

Mr. Avnish Kumar Jha T S

Assistant Manager o C

National Bank for Agriculture and Rural Development (Nabard)

Assam Regional Office, G.S. Road '

Opp. Assam Sectratariat, Dispuri :
Gowahati - 781006

Dear Avnish Kumar Jha,

We are in receipt of your willingness letter. bond on non-judicial stamp paper accepting
our terms and condition along with a DD for Rs.2.00 lakhs to join the Post Graduate
Programme in Public Policy and Management at Indian Institute of Management
Bangalore.

Please note that the completion of the admission process requires the following
formalities to be completed by you

1. You need to formally register for the course on 13" June 200¢. At the time of
' registration you need to produce our letter of admission and relieving letter from
your organization in original. The Orientation/Inauguration Programme is
scheduled for 13th June 2009. In case you are not registering on 13" June
2009, you have to register latest by 15th June 2009, before 9.30 am. The details

on Orientation/inauguration Programme will be sent to you later.

2 You have been allotted a leased in accommodation on shared basis at Ajmera
Green Acres. Kalena Agrahara, Bannerghatta Road, Bangalore 560 076 (outside
IIMB campus) and the same will be made available for occupation from 11"
June 2009 onwards.

Looking forward tc seeing you.

With best regards / :E .
</ ‘ o T
l v“‘ .
Administrative Officer, PGPPM ) [S1e) s TUEEE

Encl: Joining instructions

GO Phone : +91-80-2699 3749, % Fax : +91-80-2658 4050, -1 E-mail : Inrao@jimb.ernctin
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To , AN N Ex ORE- A'_fj__;.x
The Chairman & Managing Directer '
Bharat Sanchar Nigam Limited,

’ - New Delhi.

THROUGH PROPER CHANNEL

Sub: Sponsoring to 8" Post Graduate Programme in Public Policy and
Management 2009-2010 commencing from 1.6.2009 at Indian Institute of
Management, Bangalore

" Respected Sir,

| have applied for 8" Post Graduate Programme in Public Policy and
Management expected to commence from 1.6.2009 at IIM, Bangalore through proper
channel in the month of March, 2009 while working as GM(Wireless) Bhopal.
Subsequently | have joined as GMM ETR Dimapur w.e.f. 19.05.2009 under CGM
ETR Kolkata. '

Department of Personnel and Training vide Letter. No. L-11/01-03/01/2009/LTT

Dtd 12th May, 2009 has communicated my selection for the said programme. DOT

- HQ vide its Letter No. 20-2002-IR dated 22th May, 2009 has also.communicated the
clearance for relieving me to join the said course. o

lThe age limit for the said course is 50 years, therefore, this will be the last
chance for me to join the PGPPP&M course at |IM Bangalore : ‘

1, therefore, request to you kindly sponsor my candidature to join fhe 8" Post
Graduate Programme in Public Policy And Management at IIM Bangalore- & relieve.

me to join the course in time.
Yours incerély,
A

%1 (L.M.SANWAL). .

= 1 G.M. Maintenance
5, DIMAPUR:

Dated:-29.05.2009.

Thanking you.

Advance Copy to . .
1. C.M.D, BSNL CO, New Delhi

Copy to:

1. Director HRD, BSNL Corporate office New Delhi
2. GM (Training) BSNL Corporate office New Delhi

Ap o2



L. M Sanwal AN N A URE - A-1D
G.M. Maintenance (ETR) e ’
Microwave Compound, Dimapur (Nag

To,

The Secretary

Department of Telecom
Sanchar Bhawan, New Delhi

Respected Sir,

Sub: Representation for relieving\to.jein PM program at [IM Bangalore
Ref: 1. DoPT letter no. L-11013/01/2009-LTT dated May 12, 2009
- 2.DO no. 20-7/2002 / IR (B) dated May 22, 2009 from DoT

| applied for PGPPM course at IIMB 2009-2010 through proper channel and after rigorous selection
process got selected by IIM Bangalore (IIMB) vide under reference 1. Further DoT was kind
enough to give cadre clearance for my candidature enabling me to pursué PGPPM course at IIM
Bangalore in a schedule time period vide under reference 2. A request was made to Member
(Services)'& CMD BSNL on 29" May 2009 for relieving me to join the course

| am scheduled to join the above said course in the first week of June, but till today | have not been
relieved from BSNL. It is understood that there are some constraints from BSNL in relieving me for
- the said program to 1IM Bangalore.

In this regard | would like to present the following few lines to your kind notice.

e The program is only for one year period in the campus, and after one year | will have to
join back to office to perform normal duties and complete the remaining.

e Further the selection process by [IM was very rigorous and having successfully qualified,
This selection is not valid for the further years. As | am already approaching 50 Years
therefore | may not get next chance to go through Fresh selection process. :

e Further it is learnt that 10 ITS officefs from the previous batch deputed for IIMs / XLRI have
already joined back to BSNL, with sound management knowledge from 1IMs

« In BSNL we are working with external Management Consultants such as BCG. Deputing
officers to such prestigious institutions like IMB will strengthen the Internal Management
skills in the Organisation to further take up new challenges in the competitive Telecom
scenario. So, | getting trained will go a long way in my contribution to my work and
organization. . .

-

e | request this opportunity to be given to me to train my self and sharpen my skills for the
benefit of my organization.

In view of above | earnestly request you to support me in getting relieved from BSNL to enable me
join the program to develop myself and contribute back to the organization. .
Thanking You
Yours Sincerely _

Dimapur, 02 June 2009

(L. M Sanwal)
GM Maintenance, ETR,
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CENTRAIL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
0O.A.No. 67 of 2009

# day of April 2009
Present: The Hon’ble Shri Manoranjan Mohanty, Vice-Chairman

Shri Neeraj Naruka,

S/o Late M.S. Naruka,

Working as Deputy General Manager,

N.E. Task Force, BSNL,

Panbazar, Guwahati,

Resident of V/202 BSNL, Quarters,

Opp. Don Basco School,

Panbazar, Guwahati,
: Dist. Kamrup, Assam- 781 001. ‘
i . Applicant
! ' By Advocate Mr. A.Das Gupta

Versus
1. The Union of India,
represented by the Secretary to the
Govt. of India, Ministry of
Conununications & Information Technology,
Department of Telecommunications,
Sanchar Bhawan, 20, Ashoka Road,
New Detlhii- 110 001

~

o
ral Adminis

The Member [Services) ‘ " © Tribunal
Telecom Commission,
Ministry of Communications &
Information Technology,
Department of Telecommunications, ; T e
Sanchar Bhawan, 20 Ashoka Road, . [ E38 < i
New Delhi-110 001 R S|

U4 s 2009

2
r ‘;1

3. The Member [Finance] Telecom Commission,
Ministry of Communications &
Information Technology,
Department of Telecommunications,
Sanchar Bhawan, 20, Ashoka Road,
New Delhi- 110 001

4. The Director [IR-1], Gowt. of India,
Ministry of Communications &
Information Technology,

Department of Telecommunications,
513, Sanchar Bhawan, 20, Ashoka Road,
New Delhi-110 001 ™ ,

P

—

SRS -
e
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5. The Secretary to the Govt. of India,
Ministry of Personnel, Public Grievances
and Pensions, Department of Personnel
and Training[Training Division]
Block-4, 3" floor, Old JNU Campus,
New Delhi- 110 067

6. The Chairman-cum-Managing Director,
Bharat Sanchar Nigam Litd.,

Bharat, Sanchar Bhawan, H.C. Mathur Lane,

\ Janpath, New Delhi- 110 001

7. The Chief General Manager, N.E. :
Task Force, BSNL, Dr.N.N.Barman Complex,
Panbazar, Guwahati,Dist. Kamrup
Assam- 781 001

8. The Chairperson, PGP-PMP,
Indian Institute of Management,
Vastrapur,

Ahmedabad- 380 015

Respondents

By Advocates: Mr. G.Baishya, Sr. C.G.S.C.
Mr. B.C.Pathak for BSNL
Mr. B.S. Basumatary for BSNL [Task Force]

0..A.No.67/2009

TP ORDER[ORAL]
! Ty, 08/04/2009

promoted from *Senior Time-Scale” to “Jupior Administrative Grade” with
Group-A of ITS. Although he is an ITS Officer of Gowvt. of India, the Applicant
is presently at Guwahati as Deputy General Manager [NE Task Force] in BSNL
on deemed deputation.

2. It has been pointed out [by placing a copy of Office Memorandum No.20-
1/2007-IR dated 24.04.2008 of Department of Telecommunications in the Ministry
of Communications & IT of Govt. of India] that 4-Officers of DoT, who were
posted in BSNL, were sanctioned deputation to undertake Post-Graduate
Pogramme in Public Policy and Management at Indian Institute of Management

* [Bangalore] during 2008-10 on the followinw
: = &

Ll
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wy_ The officers will be treated as on duty on tour under FRO(6)bXI)
will continue to draw his usual pay and allowances, TA and
stationery charges etc. from the same office where he is drawing
salary at present. He will not be entitled to any kind of Special Pay
during training.

3. The following amounts are payable by DOT:-
(a) A sum of Rs.2,50,000 towards domestic component (course fee)
to 11M, Bangalore for each candidate.

The expenditure will be debitable to the Major Head
34510009101 Directorate-DIC028-Professional Services.

4. The following amount are payable by BSNL:-

(a) All Pay & allowance during the period of course

(b) A one time allowance of Rs.1500/- for stationery etc.

(c) cost of lodging facilities @ 6000/~ per month per
participant to be provided by IIM, Bangalore during the
programme.”

3.
Personnel and Training [Training Division] of the Ministry of Personnel, Public
Grievances & Pensions issued a Circular No.b11012/02/2009;LTT dated
70.02.2009 pertaining to deputation of Officers to 3 pG Programme in public
Management & Policy during 2009-10 [ scheduled to start from 01.04.2009] at

Indian Institute of Management [Ahmedabad]; wherein it has been made clear as

Course fees: The course tees will be paid as under:

DoPT will meet the entire cost of international component for
all participants. They would be entitled for allowances for
hoarding and lodging as applicable for short duration foreign
training programmes under the scheme of Domestic Funding
of Foreign Training,

The cost of domestic com onent of the programme (&
Rs.2,50,000 per participant will be met by the respective
cadre controlling/sponsoring authority of the participant in
case of 1AS officers, the DoPT being the Cadre authority of
IAS will meet the cost of domestic component of the
programme. :

(b)

(¢)  For the international component, DoPT would pay an agreed.
amount to IIMA, towards the fees payable to the
collaborating institute and also meet expenditure on travel,
per diem and boarding and lodging in respect

candidates sponsored by DoPT.

e
¢

Applicant has pointed out that the Govt. of India in the Department of -

. ct of the
Details regarding th%

|
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per-diem allowances ctc are given in the terms and condn"ﬁrrq
annexed.

7. The sponsoring organization, namely the organization where
the officer is currently posted will have to meet the cost of (a) pay
and allowances during the training period, (b) travel from place of
posting to Ahmedabad and back, (c) a one time ad-hoc allowance of
Rs.1500/- for stationery, and (d) cost of residential accommodation
to be provided by IIMA during the training period.”

! <.

4. Bly a communication dated 04.02.2009, the Applicant was given an offer

[from 1IM/Ahmedabad] of admission to “One-year PG Programme in Public
anagement and Policy for the batch 2009-10” commencing from 05.04.2009.
As it appears, it was done on the basis of advance application submitted by the
Applicant.
5. By his Communication No.L-11012/02/2009-LTT dated 17.03.2009, the
Under Secretary [Training] of DoPT/MoPPGP of Govt. of India informed the
Director [Training] of DoT/MoC&IT about the above said selection of the
Applicant [and 8-other Officers] and reminded about the circular dated
20.02.2009[Supra] and requested them to send the Sponsorship and other
clearance in respect of the Applicant [and other Officers] to DoPT [with a copy
to IIM/Ahmedabad] by 25.03.2009. DoT, in the said letter dated 17.03.2-009 of
DoPT, was warned that unless sponsorship [clearly indicating to bear the
expenses by the Cadre Controlling Authority, for the domestic component/course
fees for the programme,etc.] is not given by the stipulated date, the candidature of
the officers are liable to be rejected.
6. By a Letter No.7-35/2006-Trg. dated 30.03.2009 addressed to Director
" [IR-I] of DoT/Gol; the AGM[Trg] of BSNL communicated the
recommendation of the BSNL Management [about the sponsorship] pertaining to
the Applicant & another Officer [named Rajesh Kumar Verma]; pending
Vigilance clearance & approval of DoT/Gol.
7. In the meantime, the Director [IR-I] of DoT/Gol, on 30./31.03.2009,.sent
clearance [to the Joint Secretary [Training] of DoPT] in respect of G.S.
Reddy/one of the nine-selected officers [by granting sponsorship in respect of that
officer, who, at the relevant point of time, was directly under DoT] paving way
for his joining in PGP-PMP Course at [IM/Ahmedabad during 2009-10.
8. And by his communication No.20-7/2007/IR[PE] dated 01.04.2009,

[addressed . to CMD of BSNL/MTNL] the Director [IR-II] of DoT/MClT/?‘QJT{/
- -
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asked the BSNL/MTNL to arrange payment towards the domestic Corﬁponem
to course fees also in respect of seven [7] Officers [of DoT, including ﬁxe
Applicant; who are on deemed deputation in BSNL/MNL] to be deputed for long-
term training course at [IM/Ahmedabad. This action of DoT was, apparently
mconsxstent to. their action of 24.04.2008 [Supra] and DoPT circular dated
20. 02 2009 [Supra].

On 01.04.2009 the Applicant submitted a representation to Member

S e thers] to the 3™ PGP-PMP Course of 2009-10 at IIM/Ahmedabad; time was
- _run_ning away; for' which the Applicant moved the authorities of 1IM/Ahmedabad
seeking extension of time 1o join the P.G. Programme/Course in question during
2009-10. ‘ '
11.  In response to the above said request of the Applicant, the Manager of
PGP-PMP of 1IM/Ahmedabad has, virtually, granted extension of time till
12.04.2009 vide Communication dated 01.04.2009 [05.09 pm] of
1IM/Ahmedabad. |
12.  Since time is running away, finding no way out, the Applicant has
approached this Tribunal [with the present Original Application, filed under
Section 19 of the administrative Tribunals Act, 1985] for an efficacious relief, so
that he [Applicant] can joint the “Post-Graduate Programme in Public
Management & Policy 2009-10 at IIM/Ahmedabad” on or before 12.04.2009 at
- the cost of his Cadre Controlling Authority i.e. the Department of Telecom in the
- Ministry of Communications & I'T of Govt. of India.
13.  Heard Mr A. Das Gupta, leaned Counsel appearmg for the Applicant, Mr
G. Bzmhya. learned Sr.Standing Counsel for Govt. of India and Mr.B.C.Pathak,
learned Counsel for BSNL and Mr.B.S.Basumatary, learned Counsel for Task-
Force of BSNL [[|to whom copies of this O.A. has already been supplied] and also
perused the materials placed on record.
14. It is submitted by the advocate for the Applicant that [a] when the
DoT/Gol took the responsibility of bearing the Course-fee/domestic component [a
sum of Rs.2,50,000/-] of Post-Graduate Programme in Management [Bangalore]
I during 2008-10 in respect of 4 Officers of DoT/Gol [in deemed deputatior%
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BSNL] under their Office Memo dated 24.04.2008 and [b] when the Gowt. of
India [in DoPT/MoPPGP] drew the Policy dated 20.02.2009 to sponsor Officers
for PG Programme for Public Management & Policy during 2009-10 in
IIM/Abmedabad at the cost [of the domestic component of the Programme i.e.
Rs.2,50,000/-] to be borne by the Cadre Controlling Authority and [c] since the
Govt.  of India [DoT of Mo&IT} is the Cadre Controlling authority of the
Applicant |and other ITS Officers in deemed deputation in BSNL/MTNLY], there
should not be any quarrel between the DoT in one ﬁand and BSNL/MTNL on the
~other for release of domestic component of the Programme in respect of Officers
like | the Applicant. He submitted that since thé funds of DoPT, DoT &
BSNL/MTNL are all out of the coffer of the Govt. of India/approved budget of

Govt. of India, there should not be quarrel as who would bear the cost of the

training, as that is only a clerical work of book adjustment. He brands the action
of\ the DoT [and the Respondent Nos.1 to 7 of this case] to be highly
inatory; because the Officer of DoT, who was not on deemed deputation,
\ has 80t clearance to go for the PG Programme in question{with cost from DoT]
aqﬁdi;fiwr officers of DoT [like the Applicant] who are on deemed deputation to

1,
GZIER!

\O'I}:SNL/MTNL are being made  shuttlecock between DoT & BSNL for want of
Mcovst of the PG Programme in question. It is being argued that discrimination is
being caused among the officers of DoT in the matter of deputing them to PG
Programme in question; especially when they [officers like the Applicant] had no
choice left in working under BSNL/MTNL on deemed deputation.
15. Mr G. Baishya, Mr.B.C. Pathak and Mr. B.S.Basumatary, representing the
Gowt. of India and BSNL respectively are not in a position to- give a clear picture
of the matter. However, they have stated that without waiting for the resolution
of the inter Departmental/Organisation issues [as to who, among DoT and BSNL,
shall bear the cost of the Training Programme] the Applicant has rushed to this
Tribunal prematurely.
16.  To this, Mr. Das Gupta, leammed Counsel appearing for the Applicant,
submitted that, without any breathing time in hand, the Applicant had to
approach this Tribunal without any waste of time.
17.  In the above premises, tﬁis matter is remitted to the authorities of the
Applicant ‘AQ Gol & in BSNL [ie, Respondent Nos.1 to 71._who should

expeditiously decide the matter relating to release of Rs.2,50,000/- in tavour of
IIM/Ahmedabad [in respect of the Applicant] in terms of their action taken u%

=
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- Office Memo ' dated 24.04.2008 of DoT and promise held out under DoPT

Circular dated 20.02.2009 and, pending_the said decision, they should do well

and relieve the Applicant immediately _so that he can report at 1IM/Ahmedabad

in order to participate in the “PG Programme in Public Management and Policy
2009-10" well before 12.04.2009.

18. Witll\ the above observations and directions, this case stands disposed of.
19. ‘Send copies of this order [along with the copies of the driginal
Application] to the Respondents [except the Respondent No.7 | by Speed Post and
to the Respondent No.7 by Special Messenger at the cost of the Applicant, to be
deposited today. Free copies of this order be handed over to the Applicant and

the Advocates appearing for both parties. Applicant shall remain free to transmit

this order to all the Respondents by Tele-Fax; so that orders can be passed

expeditiously to relieve him to join the PG Programme in question in

- . ~’

Sd/-
M.R. MOHANTY
VICE CHAIRMAN
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